MENT) ACT, 1969

NqQ. 47 OF 1969

[27th December, 1969]

An-Act further to amend the ‘>alar1es and Allowances of M1msters
Act, 1952,

'BE‘it enacted by Parhament 11 the

Twentieth. Year of the Republic
of Ihdia as follows: — A IR

Short title 1i-(1) This Act may be called

and com-

the Salaries and-Allowanges of Minis-
ters (Amendment) Act, 1969. , :
mencement.

(2) It shall.be: deemed: to have:

rome. inte-force on- the. 1st :day of
November 1966. ' ' '

|

Amend- 2. Section 4 of:the. Salanes and- lillowances of M1n1sters Act 1952 shall sg of 1952,
f-';t::ttigfm be re-numbered as. sub-section (1) thereof, -and—

(i) in sub—sect1on (1) as so {Ke-numbered, for the words *fifteen
days ' the words““one-mgnth”-s 11 be- substituted; and:

(n) -after . sub section (1\ ag :;_o re- riu:;r;bered. and before the
Expla,na,twn, the followmg ‘'sub- -s¢ tion shall ba 1nserted namely -—

“(2) In thg event of the 4 death “of the Minister, his famlly

shall be entitled to the use (%f the furmshed re51dence occupled
by the Minister— i

" (a) for - - -period-of ope  month immediately * after his ~
death, without payment- of rent ‘4nd’no charge shall fall:on
the famlly of the Mlmster m respe
such residence, and "

of‘ the mamtenance of

rent at such rates as may }be.. prescribed by._rules made .in
this behalf by the Central{Government and also charges in
. respect of electricity and Witer consumed in that residence

- {b) fog.-a- further Del“lld o;E one month on payment of

during such further period.”.
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